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DATE OF HEARING: 05.01.2024
DATE OF DECISION: 05.01.2024

FINAL ORDER No. 50113/2024

DR. RACHNA GUPTA

None is present for the appellant. However, request seeking
withdrawal of the appeal has been received through e-mail. The request
is annexed with the Discharge Certificate/SVLDRS Form-4. The perusal
reveals that the matter has been settled under Sabka Vishwas (Legacy
Dispute Resolution) Scheme, 2019. The same has been acknowledged by
learned departmental representative also. In view of the same and
keeping in view the intent of the said scheme, the request is hereby

accepted. Appeal stands dismissed as withdrawn.

[Dictated and pronounced in the open Court]

(DR. RACHNA GUPTA)
MEMBER (JUDICIAL)

(HEMAMBIKA R. PRIYA)
MEMBER (TECHNICAL)
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